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MINISTRY OF RAILWAYS
[Northern Railway (Construction Organization)]
New Delhi, the 18th May, 2026

S.0. 2553(E).— Whereas by the notification of the Government of India, in the Ministry of Railways No. S.O.
5516(E) dated 01 December 2025, published in the Gazette of India, (Extraordinary) dated 01 December 2025 Part II,
section 3, Sub-section (ii),(hereinafter referred to as the said notification) under sub-section(1) of section 20 A of the
Railway Act, 1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government, declared the intention
to acquire the land specified in the Schedule annexed in the said notification for execution of “Special Railway Project”
namely “Daulatpur Chowk - Kartoli Punjab - Talwara Section and Patial Bhangala section of Nangal Dam -
Talwara - Mukerian New Broad Gauge Rail Line Project” in the District of Hoshiarpur of Punjab state,

And whereas, the substance of the said notification has been published in “The Tribune” (English) dated 17-
12-2025 and in “Ajit Punjab” (Punjabi) dated 17-12-2025 respectively, Under Sub Section (4) of Section 20A of the
said act.

And whereas no Objection has been received under section 20D and the same have been disposed of by the
Competent Authority.

And whereas, in pursuance of sub-section (1) of section 20(E) of the said act, the competent authority has
submitted his report to the Central Government.

Now, therefore, upon receipt of the said report of the Competent Authority, and in exercise of the powers
conferred by the sub-section (1) of the section 20 E of the said Act, the Central Government hereby declares that the
land specified in the said Schedule annexed hereto shall be acquired for the aforesaid purpose:

And further, in pursuance of the sub-section (2) of section 20 E of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

LAND SCHEDULE

Brief description of the land to be acquired with or without structure falling within District Hoshiarpur for the Special
Railway Project, namely, “New B.G Line from Mukerian to Talwara Chord line Patial to Bhangala Mukerian in the
District Hoshiarpur, in the state of Punjab.

Name of District: Hoshiarpur

Name of Tehsil: Mukerian

Area of
g, | Nameof | o\ vat | Field | Type | VAT | pand in | Name of  Land
Village of Owners/Interested
No. No. Number | of land Hectare
and HB Land Person
K|{M]|S
1 | Pote/284 43 620/2 Pvt | Nehri | 0 | 1 | 0 | 0.00253 | Gagandeep Singh s/o

Sant Ram s/o Hans Raj %2

43 621/2 min | Pvt Nehri | 0 | 3 | 0 | 0.00759 | share,
Navdeep Singh s/o Sant

43 [ 7212min | Pvt | Nehri | 0|17 | 0 | 0.04299 | Ram s/o Hans Raj 7.
share,

Navreet Kaur d/o Mast
Ram s/o Hans Raj 1/6
share,

Gagandeep Singh s/o
49 722/2 min Pvt Nehri | 0 | 14 | O | 0.03541 | Sant Ram s/o Hans Raj
5935/14238 share,
Navdeep Singh s/o Sant
Ram s/o Hans Raj
2965/7119 share,
Navreet Kaur d/o Mast
50 720/2 min Pvt Nehri | O | 4 | O | 0.01012 | Ram s/o Hans Raj 1/6
share,
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Gagandeep Singh s/o
Sant Ram s/o Hans Raj
110/791 share,

Navdeep Singh s/o Sant
Ram s/o Hans Raj
1975/14238 share,

Eman Singh s/o Navdeep
Singh s/o Sant Ram 5/18
share,

Varis Singh s/o
Gagandeep Singh s/o
Sant Ram 5/18 share,

Grand
Total

119 0 | 0.09864

[F. No. 190-W/Misc/Land/NDLM-TLR (Hoshiarpur)]
SHAILESH KUMAR MISHRA, Chief Administrative Officer/Const.
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